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SNDIA 

oT4 

IN THE MATTER OF: 

MANSING & ORS. 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

UNION OF INDIA & ORS. 

R 

ORIGINAL APPLICATION NO. 545 OF 2025 

reply. 

*/RAJESH gIBED 

BRIEF REPLY ON BEHALF OF UTTAR PRADESH POLLUTION 

Kdvocate H.QL4MANSI 
Regrp47 (15) 

VERSUS 

CONTROL BOARD IN COMPLIANCE OF THE ORDER DATED 

03.11.2025 PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL 

I, Imraan Ali aged about 46 vears S/o Mr. Usman Ali, presently posted as 
Regional Officer, U.P. Pollution Control Board, Jhansi do here by solemnly 

affirm and state on oath as under: 

NDA). 
GoVT. U.P. 

RAJESH DWIBEDI 

Advocate 

o.a.-JBANSI 

onA471 15 
NOJARMA 

OF U! NO 

1. That 1, the Deponent in the above captioned matter, am fully conversant with 

the facts of the case and am conpetent and authorized to swear the present 

...APPLICANT 

...RESPONDENTS 

ARP 

FVER 
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BEDI A 

VOcate 
ANSI 
47(15)/f 

,RY 

cate 
ESH DWIBEDI 

Regn. 

DVT. OF 

2. That I state that the contents of the response have been drafted by my counsel 

VT. 

I. BACKGROUND OF THE MATTER 

on my instructions and the contents of the same are true to my knowledge and 
nothing material has been concealed therefrom. 

3. That, in the present Original Application, the applicant has raised a grievance 
that land earmarked as a regional park. in the Jhansi Master Plan, 2021, 
measuring 208.10 hectares, situated in Janpad Simardha, Nayagaon and 
Lahargird, has been shown as residential area in the Jhansi Master Plan, 2031. 
The applicant has further alleged that, under the said Master Plan, 44.65 
hectares of submerged land has also been shown as residential, where illegal 

II. 

4. That, vide order dated 03.11.2025, the Hon'ble Tribunal directed as follows: 

constructions are being raised. 

OF 

"..5. Issue notice to the respondents. 
6. Mr. Bhanwar Pal Singh Jadon, Advocate accepts notice on behalf of 
respondents no.3 to 7. 

10. List on 28.01.2026... " 

*/RAJESH DBEDI 

REPLY IS AS FOLLOWS 

Adyocate 

H.Q.JAN \Regn.Noy151 

UP. 
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SH DW 

Ad 

.Q.-J9 
egn.No 

T. C 

RA 

5. That, for compliance with the directions of the Hon'ble Tribunal, the 

deponent, vide letter No. 455/0A-545/25 dated 17.11.2025, requested the 

Chairman/Vice-Chairman, Jhansi Development Authority, ADM (Land 
Revenue), Jhansi, and DFO, Jhansi to furnish details regarding the land 

records and construction status of the site in question, including any 

information on illegal tree felling and any environmental violations (if any), 
in respect with the directions of the Hon'ble Tribunal. The replies thereto are 

presently awaited. 

T. 

A copy of letter dated 17.11.2025 is annexed herewith and marked as 

6. That the deponent, in faithful compliance with the directions of the Hon'ble 

TAR 

Annexure-1. 

Tribunal, is filing the present affidavit and remains duty-bound to ensure 

compliance with any future directions of the Hon'ble Tribunal in their true 

7. Hence, this brief reply is respectfully submitted for kind perusal of this 

Hon'ble Tribunal. 

letter and spirit. 

8. That everything stated above is true and correct to my knowledge, derived 

from official records, and nothing material has been concealed therefrom. 

OF 

*/RAJEŞHgWIBEDI 
H. 

\Regno o47 (15) 

UP. 

DEPONENT 
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*/RAJF 

GO 

Verified at Jhansi on this 23 day of January 2026, that the contents of the 

above affidavit from paragraphs 1 to 8 are true and correct to the best of my 

knowledge and belief. No part of it is false and nothing material has been 
concealed therefrom. 

OTAR 

*/RAJESMOWIBED) * 

GOVT OF 

VERIFICATION 

U.P. 

Certified that the foregoing statement wori'oefore ime thdsday 
iJ whom the contents of this affidavit 
been read over and exnlatned. and whc is identified by Shri... .A... Received the legal fee Rs. 35.00 Rch 

RAJESH 

NOTARY JHANSI NITRIr 

DEPÓNENT 
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